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Record of Proceedings

The representative of the Punjab State Transmission Corporation Limited
(PSPCL) submitted that the petitioner has not filed rejoinder to the reply of PSPCL and
requested to adjourn the matter for short time. In response, leaned counsel for the
petitioner submitted that the reply of PSPCL was received only on 17.12.2012 and that
too without annexure. Learned counsel submitted that it is an admitted fact that the
original coordinates given have shifted and there has been increase in the line length of
the transmission lines, and correspondingly, there has been substantial increase in the
cost of the project. She further submitted that by March 2013, the project would be
ready upto the original coordinates given in the survey report and it is the responsibility
of the long term customers of the transmission lines to provide connectivity. Learned
Counsel submitted that under no circumstances, the petitioner should be denied the



transmission charges on the ground that the transmission lines are not connected to the
sub-stations of PGCIL.

2. The Commission directed the PSPCL to serve copy of the reply with annexures
to the petitioner on or before 5.1.2012, who may file its rejoinder, if any, by 10.1.2013.

3. The petition shall be listed for hearing on 17.1.2013.

By the order of the Commission,

Sd/-
(T. Rout)
Joint Chief (Law)



